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1, the Chairman of the Committee on Private Members’ Bills and Resolutions,
having beea authorised by the Committee to preseat the Report on their bebalf,
preseat this Forticth Report.

2. The Committec met on 8 May, 1995 for:—

1. Examination of the Coastitution (Amecadmeat) Bill, 1995 (Amend-
ment of erticles 101 and 190) by Shri M.V.V.S. Murthy uader Rule
294(1) (a) of the Rules of Procedure.

I1. Allocatioa of time wader rule 294(1) (¢) of the Rules of Procedure
to the Resolutions at itcm Nos. 1, 2 and 3 set down in the List of
Business for 12 May, 1995.

Examination of Constitution (Amendment) Bill

3. The Committee considered the Coastitution (Amendment) Bill, 1995
(Amendment of erticles 101 and 190) by Shri M.V.V.S. Murthy and arrived at
the following findings as a result of their examination of the Bill:—

Findings of the Comminee

The Bill socks to amend articles 101 and 190 of the Constitution with a view
to empoweriag the electors of a constituency to recall their electod representa-
tive to the House of the Pcople or to the Legislative Assembly of a State if
more than fifty per cent. of such clectors cxercise their right to recall him from
the House of the Poople or the Legislative Assembly of a State, as the case may
be.

After considering all aspects of the Bill, the Committee recommend that the
member may be permitted to move for jeave w iatroduce the Bill.

Allocation of time 10 Resolutions

4. The Committoc recommended allocation of time to resolutions as
follows:—
(i) Resolution by Maj. Gen. (Retired) Bhuwaa Chandra 2 bouns
Khanduri regarding creation of nmew State
of Uttaranchal.
(ii) Resolutioa by Shri Hannan Mollah rcgarding harass- 2 houn
ment of linguistic and religious minoritics.
(iii) Resolution by Shri Vijay Kumar Yadav regarding 2 houns
steps for development of Bihar.
Recommendations
5. The Commitice recommend that—
(i) Shn M.V.V.S. Murthy be permitted to move for leave 1o introduce
his Constitution (Amendment) Bill; and
(ii) The allocation of time to resolutions, as shown in paragraph 4 sbove,
be agreed to by the House.
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